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BEFORE THE CCNTR1IL ADMINISTRATiVE TAIBwAj.. 
6PNCALGRE E:PiCj, AGALO1E 

JatTLJ THIS THC 31st DiY Of MARCI-t, 17 

; 	nlbls Sruj Ch.Frnakrjhna Fao 	MM8iR(J) 

i-ion'bl. ShU L.N.A.R.ço 

APPLICATMI No. 19J4/j.! 

Sint.P4ouidø Akthar, 
)unioi Clerk, 
No.169 9  9th Cross, 5hiv.eji Roud 
N,f%,MQhdlla, 
Ms-7. APPLICANT 

( Shi DL, NaQ.riaj 	 ,., 	idvocte ) 

The Welfare Commissicinsr, 
Ministry ot Labour, 
Weltars Uronisatjon, Bangalorc Hdgion, 
No.75, Millers Foad, 
Banulor - 

52, 
	 .64 
	

FCSPOdDENT 

( Shri 1'.J.fao 	 ... 	Aivucots ) 

This applicaticn has cumm up bofors tho court tc: 

Hon'ble Shri Ch.bamakri&hna Rao, inbr(J) made this fo1loincj 

- 	ORD 

' 	• 	 This applicant in thi uppliction 	uipirtuiJ 
0. 

Junior cuark(r) in the otfiLs of the uuliars Co.rmissionc( 

ii 
on a ijuizly ternporry and dd hoc basis Lfl seieral uptillu 

fOfl 4.1'..78 to 	Fron 1.1.I981 sha 	appointod on 

ysr1y bsii until her LUrViLao ware turrnlnatod in ani by ord 

dated 21.10.86 (nnuxure—H). Trib ordr is challerigod by tr 

applicunt. 

2. 	DL.t'.S.Naçarsj, contrids that his client bob 

as JC con1nuouily f'-T  ,chI vmurg afld the r.son giuen in th.. 

of tsrminution if that she tailed to qualify in thu Sttf Sl.' 

Commit.sio'i £xaiiinatior ( 155C 1 ) held oi 2/29 July, 16S io n: 

justiflsd. Sri Naaraj inainta ns that this reason assigned in  



\\ .: 
ordat is 8xtr4rjgou6 tot "'"'retention of his cijint in I.urv1\ ' 
since no Luch condjtjw- w8 impoe.d in the Or&rj.0 0Ppo1nti 
iI&.d from tiw, to time. fl 

w* ç4vwr ""britu like 
DA, HHA,CCR iubscjptjon to CPF, 

1sav, lSdV• 
ttaV.j COflC.ajo, f-ciljty etc La which Central 

Goiernm.nt CmPlDYGDS ôppolnted o.-  racular bcij& are nornl3fly 

titi.d and, as such, the ssrljcs8 of flis.cljsnt Ohould not li 

terminated but COfltj(u.d in 8ervjC, 

H 3. 	Sri 	
luarn.d cQun,l for the rpod 

bubmitz that in the orders UPpOintiflQ the applict jb ic, IL 

Clearly stated that the appointment was 
On a tbmpor0ry and Lo

basis 
	- 

and the ssr,jces of the aPPlicallt wore termjntd 

she had not qu"lified ut the SSCE. 

4. 	
we hava Considered the LJval contentions cari', 

The appointment ardor of the applicant as JC did not corajn 
/ 	• 	I 	

clause making it obUctory o the appljc.nt to quullfy at tr 
55CC and it was, thutfore oLLit01 01 the purL of tn dppu 
authority to have included such a condiLion in the ozdr of 
ment, 	In our view, the ord 	 te burvicus of t1lu - - 

cant Is inwljd on Lhib ground. 

Sri ha c0ntandi tioL d6bpit. the 
fl01lflclujon 

a term re1atjn to 55CC in thu older of appointmerlt thee dIJPII
L  L 

app.ar.d at tt-
o SSCE in 182 & 183 but did not quality. 

h.jls ti 	contention is prima focia attractj 	- 

are not persuaded to givn etfict to it since, as 
alLeudy btatL 

pecjfjc pro,jjon in ti. order at ppoinLUent making it ob1I' 

	

an the part at tho a 	ILUnt to qaaljry at the SSCC lb ICLZj 

c4in the eye of law. 
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7. 	
LJu, therefore quash the orciur datud 21.13.66 

winating the .rvic.a of the aPpllcnt(Arflexurb_H) and ditci 

(i) the re.pcd.nt& to r.—jn6tatg the applicant in 8er,ic 

	

- 	within a period of one week from thu date of Juccipt of tti 	. : 
- 	

eponuor the nenj Oftha uPPlicant, if not-o1iudy U 17 ),. 

the aneing SSC; and (iii)to ragul.te the pay and aiioun, 

the applicanta for the period from the date of terinatjon o-: 

', -6ervjc upto the date of rjnatuterr.nt aftsr the reu1tb or  

	

!ul ? 	' 	are known, in accordance with the ru1u. 

In the ro&ult the application ib a11oed. NO 

as to costa. 	

• 
10  M 

- 	
M8:R(A) -. 

AN. 

l44 py ) 

• 

—04 

	
Cw) 	P"iML 	

•:-' • 
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SUPREME COURT 
OE INDIA T. 	

. 	 RECORD 
OF PRQCEED1NGS I.  

n (s) for Spe51Le8v#to App55 (CMl/ 	No. () 	8416 of 87 

(From Thu Judgment and ordir 
dated

of the 
CAT, Banl 	 1.03,67 

ore in APp ICat1 No. 1904 of 
1 The WUfa. 	 985)

Art,ga1 	
PulL r () Versus 

Smt. UYJLda Akth ea- (wjtj appe 

for expt atay End c/delay 
Date: 	19.4.9 	

P,tjj0 (a) was'w8ra called on for hearing 

CORAM: 

Honbge Mr. Just. 
HonbJe Mr. JstIc. 	C  Agrawal 

y )ka.r Hon ble Mr. Justice 

	

For the Petitioner (s) 	 I  

l(r. A.fl. Jj Rri, A.-Q. Mr • C • V •&Lbba Rao, Adv1. 8. PFir'tharthy, Adv. -c 	he respond.ni () P. r.  

UPON h8ating 
counsel the Court made the fQlfowing 

ORDER 

Delay Conod. 
In V1W of the lapse of the t? 
the qUea Uon r1sed Ln the sp&cj 
leave p U U on no 
*0 i 	the respondS,at 	COAcer, 
The apecil leave 	

c. 
the quatj rd j 

Open. 

T 1r 
(n Crt 	aater 	 it

AR. C UM P.. 
-\ 
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Fax : 080 2267491 

zqpT  rz 	'.ir 	rr prr, 
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r 	 Office of the Welfare Commissioner 
Labour Welfare Organisatjon GOVERNMENT OF INDIA 	 For Karnataka, Kerafa and 

MINISTRY OF LABOUR 	 Lakshadweep Islands 
75, Basaveswara Road 

Bangalore.560 052 

No 
23(1 5)14/ A4/95 
	 Date 	

—1-95 

To 

Shri Ahmad Myub 
Deputy Dirtor,, 
Staff Selection Commiion 
Dr. Ambedkar Veedhi, 
Bangalore. 

Sir, 

Sub:— Application No. 1904 of 86 of S:t. Navida 
Athar b?ure th1 C'JT 8arlore and sped.al  
itiave petition No. 8416 of 87 filed in the 
Supreme Court, Neu Delhi against the CAT 
judgemont dt. 31st March, 1987. 

Kindly recall the diSCU5sion we had on 4th Jan. 96 
in your Chamber. 

A copy of the CAT judgement, Bangalore dt. 315t March, 
1987 and Supreme Court order, dtod 19-4-1995 dismissing 
the special leave petition filed against the above CAT 
judgement were already handed over to you for your kind 
aperueal and comments. Ps copy of Government of India, 
Mini8try of Personnal & A.R. Office Memorandum No. 6/60/84—
CS—Il dt. 28-2-1985 is also enclosed as desired by you. 

The facts of the case regarding the subject matter 
are enumerated below for your in? ormnation:— 

The applicant St. Navida Akthar, Junior Clerk was 
appointed in this orgaisation on a purely temporary on 
adhoc basis from 4-11-78. 	She was continuing in aervice 
by renewing her appointmunt at a periodical intervals of 
45 day8/90 days. From 1-1-1981 she was appointed on half—
yearly basis until her services were terminated vide this 
'rr'rce letter No. C1/PF/NA/85 dt. 21-10-1986 on accourt"of 
her, negative results in this special qualifying examination 
conducted by the Staff Selection Commission in the year 1985. 

This order is challenged by the applicant uid 
application No. 1904 of 85 and pronounced judgenmeit by CAT 
Bangalore in favour of her. The special leave petition 
filed by the Ministry of Labour was also rejected by the 



-2- 

5uprome Court as could be seen from the copies of Judgement 
already delivered on 4-1-1996. 

Since the Hon'ble Supreme Court have rejected the 
SLP against CAT judgetn.nt dt. 31-3-87 in respect at 
application No. 1904 of 85 the ordere of the Ho'bl 
CAT Bangalora have become absolute and have to be imple-
mented in letter and spirit. In order to implement 
the orders of the Tribunal you are reqia stad to arrange 
a special qualil'ying examination for considering her 
regularisatlon of the services oo adhoc basis from the 
date of her appointment and to regulate the pay & allowances 
for the period from the date of termination of her 
servicee upto the date of re1nstatemeit as per the direction 
of the Court. 

An early action is requested in the ifatter. 

Yours faithfully, 

([11 	SH C H/U'JDFA) 
weiraru Comrnisi:nor 

Enct : as above 

I 



(Oc\J 	fNflL 
Telegraphic Address STASELCOM 
Telephone : 2250215 
Telex No. : 8458972 SSC (B) IN 

rrr rr 

T'TT f4TTUT 4TTT 
21 iqqmlzql ZiFT 

L lTT-560 001 

GOVERNMENT OF INDIA 
STAFF SELECTION COMMISSION 

DEPARTMENT OF PERSONNEL & TRAINING 
2st Floor, Visveshwarayya Tower, Dr. Ambedkar Road, 

B A N GALORE - 5 6 0 0 0 I. 

ft 

dated, the 

To 

.,hii, Dinth Chrj 0  
,c1f1? Ooi-. i icr - i- 
Lobour Lelftro C:c cit 

Ccr Oct Of 	 h Licnc io 
c ticr ci 	L i vi c 	vicLr A:Lbt r 

in your coc.XL: iii 	cTh. 
a 

C' .  ..J .L J.. 

	

Lrc 	C \J(:Ur II 
dLLcd 12.1.96 Ofl th; 	}c:.: 	F:rLJcr, 	tui j ct I 

iL Cct. cf rcHi, 	irii cf 	1tc1'.ri & ± 	.. 	uct c I 	u i 	, j 	t 2.265, tc E cci:ICJ 	fo ltcLJcr ci 	 c 	-t cc 	1 	 itt c 

	

I 	 1 	 r 	L' It 1Ojfln cOr,riuc 	 . 	i: 	Cc• IOF: OL 1.h 

	

ui oto oc 	 to C, to cci.-'i.'.t too1 	 c- n n ncr futoro. 
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No. C-18012/9/86-w.I 
Government of In!diajBharat Sarkar 

Ministry of LaboUr/Shrarn Maritralaya 

Jaiselmer House, ivan Singh Road, 
New Delhi 110011, dated the 02 Sept. 9. 

To 

Welfare Commissioner, 
Bangalore. 

Subject : 	S.L.P.No.81+16/87 between the Welfare Couiiiissiorer, 
Bangalore Vs suit .N avi da AK the r, J r. Clerk in the lion' Li 
Supreme Court, New Delhi. 

*** *** ***** 

Sir, 

I am direct to refer to your letter 
dated 10-6-96 on the above mentioned subject and to state that 
Hon'ble C.A.T. may please be apprised that as per their directi 
the Staff Selection Ozmmission, Bangalore was requested to ConcLct 
qualifying examination for regilar1sation of services of Smt.NaviJ. 
.Aicther. S.S.C. has informed that the Special Clerks Grade 	ii'L 
for regularisation of services of ad-hoc employees was conducto 	T1. LI' 

as a SPECIAL CASE. No such examination is being conducted at prL 
by the Commission for the purpose nor is it proposed to conduct 
examination in near future. In view of the facts mentioned abcL'.. 
the Uon'ble QaA.T may be requested to give fresh direction in t 
matter. 	- 

p 
	tours faithfully, 

(}IilI sili Gil) 
Under Secretary 



- I 	 N GAL ORE BE 

--------------------- 

Sec,nd Floor, 
Commercial Complex, 
md Iran agar, 
BINGALORE - 560 038. 

aterL1 APR 1997 
APLJ(- jj 	1904 of 1996F) 

------------------ 

APPDICT(S) 	Scnt.Navida Akthar, 
V/s . 

BESPQNDFT5 	: The e1f are Corniüssioner,Mo. Labour, 
Bangalore. 

T. 

Dr.M.S.Nagaraja,Advocate, 
Second Floor,First Cross, 
Sujatha Complex,o.11, 
Gandhinagar ,B angalore-9. 

Sri. K.N .Chandrasekh.ar ,Addl.Central 
Govt.standing Couns el,No.7C8, 
73rd Cross,kajajnagar,E°anga1ore-1O. 

Subject:_ Forwring of copies of the Orders Passed by Central Administrative Trbunal,BangaIore_38 
-x-x-x- 

A cery of the Order/Stay Order/Interim Qder, 

Passed by this Tribunal in th above stated aPp1icatio5) 
is enclosed for infortj 	and further necessary actions The Order was pronounced on_ 26-031997. 

Judi 

gm* 



26.3.97 

Heard -Shri.K .N. Chwdra.h*.r, 
c.un.sltsr the r.spsnd'ts who had 
tilsd PA.129/97. After 1ssin9 the 
4o.rds, we flsd that the dspart.ent 

a .pun..rsd the name of t(is •pp1icwt 
t. the Staff Sslsctin C.ission for 
xamiratisn. it ...Uflo :c 1yQ with 

the .rds passed. It the sxsslnauune 
are not csnductsd as intimated by the 
dartssrtt, it is or the app1ict t. 

eek mbat ii availabi.- to her. Hsnce, 
we cease nsassn to mt.rt.th  the AA, 
H%CI, the N.A. is disiss.d. 

cuï: I 
P(NBER(3) 	- 	IEIE 	(A) I - 

.-:-- 	 .: 
-- . 
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